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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL3HYDERABAD BENCH
AT HYDERABAD,

0.A, 1004/95,
Date eof order;24-83222_.
‘Betwesng - |
P.Viswswara Rae ‘ see | Applicant.
And

i. The Unien ef India, reptd.by the
Directer General, Telecemminicatiens,
New Delhi=110 001, .

2. The Chief General Manager,Telecem,
A.P.Circle,Hyderabad-500 001,

3, J.Thrivaram, Telephene Inspecter,
Kaveli, Nellere Dist,

ese | Respondents,

Cpunéel fer the Applicants Mr.J.V,Lakshmana Rae
Ceunsel fer the RespendentssMr,K.Ramalu, 0GSC, -
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- HON'BIE MR,JUSTICE V,NEELADRI RAO,VICE CHAIRMAN

HON'BLE SHRI R,RANGARAJAN, MEMBER ADMINISTRAT IVE,



OA.1004/95

Judgement

( As per Hon, M. Justice V. Neeladri Rao, VC )

Heard Sri J.¥. Lakshmana Rao, learned counsel for the
applicant and gri K. Ramuloo, jearned counsel for the
respondents., |
2. The appllcant herein filed tbls 0A praying fur a
direction to the respondents to fill up the vacancies of

Jjunigr Telecom Officers (3T08s) includlng direct recruitment

quota xhaxéh&i the eligible candidates who passed 18 exami—'

nation held on 1@—3~1992 and 15-3-1992 jrrespective of cadre
to which they belong and for a consaequential direction to
the respondents to promote the applicant herein to one of
the combined vacancies ayailable as per the marks secured

by Lrem with all consequential benefits.

5, - Uhen the applicant filed UR 270/95 praying for 2 simila lem

relie? the same was dispased Yof by order dated 28-2-1995 by
giving direction to R-1 to consider the representation sub-
mitted by the applicant on 20_10-1994 within a period of’
two months from the date of communication of the copy of
tggﬁinxder.and it should be by way of speaking order.

4. It is now stated for the applicant that till noﬁ no
order was passed on the basis of his representation datad
20~10-94+Fhen the remedy is either by filing an applicatior
praying for implementation of order dated 28-2-95 in O0A,
270/95 or any other Qﬁlléi _that may be availablg/bnt not
by way of filing a fresh OA, under Section 19 of the AT Ac

Ofcourse if the order to be given is going to be adverse

to the applicant he is free to move this Tribunal under
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Section 19 of AT Act as observed in order dated
28-2-1895)

5. For the reasons stated above, thés OA is dismissed
at the admission stage, But this prder of dismissal dces
nét debar the applicent to resort to such remedies that

[N .
are open,as observed herein to before. No costs./

N A N AN
(R. Rangarajan) (v. Neeladri Raa)
Member {(Admn.) . Vice Chairman |
\ 1o
4 e I:.w ”-‘{
845" '
Dated * August 24, 95 Dy.Registrar(Judl)
Dictated in Open Llourt

sk ) ) ~,
Cepy tos- '

1, The Union of India, repdt.by the
Directer General, Telecemmunicatiens,
New Delhi-110 001,

2., The Chief General Mangger, Telecom,
~ A,P,Circle,Hyderabad-500 001,
3. One cepy to Mr,J,V,Lakshmana Rae,Advecate
Flat.Ne,301, Balaji Tewers,New Bakaram,Hyd«500 380,
4. One cepy to Mr,K.,Ramulu,CGSC, CAT,Hyd.
5. One copy te Libarary,CAT,Hyd.

6, One spare cepy.
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IN THE CENTRAL ADMINISTRAPIVE TRISUNAL
HYDERABAD BENCH AT HYDERARAD.

o THE HON'BLE MR JUSPICE V JNLE

THE HON'BLE MK.R.RANGARAJAN s M(ALMN)
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Adm.'tted and Interim DirectiOns

Issugd. : ' e :
|

. - |
Allowad !

Disposed of\with directions .

"~ .y Dismissed. W% a/%w Mvg .

Dl smi sed a&ll w1thdrawn

Dismissed foizj default
O dere e jected

NG order. #o costs,
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